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Compliance Report of Hon’ble NGT order dated 10.11.2023 in the matter of Naveen Singla 

Versus Singla Polymer Factory, Gurugram & Ors. OA No. 699/2023 

 

1. Background:- 

A factory named Singla Polymers owned by Mr. Mukul Singla, Mr. Lovelesh Singla is 

operating at 2.5 K.M., Milestone, Basal Road, Gurgaon in the middle of residential area 

and near sector 10 Civil Hospital, Gurgaon. The Primary business of this factory is rubber 

batch mixing and compounding of rubber sheets. During mixing of rubber batches, a 

Chemical/filler is used namely carbon which is dangerous and not safe for humans causing 

breathing problems, constant coughing, eye irritation etc and when mixing is done in heavy 

machine (such as intermix having high RPM) causes carbon to travel through the air and 

gets mixed in air causing air pollution to a very high extent. The factory is openly operating 

rubber and harmful chemicals mixing in banbery/intermix of largescale unit such as 

Goodyear Tyre in Faridabad due to which heavy amount of carbon is being brought and the 

work of mixing of rubber is being done in the factory which is causing air pollution. The 

factory is also extracting ground water without obtaining permission from the competent 

authority and waste water containing harmful chemicals and carbon is discharged into the 

sewer causing water pollution. 

Hon'ble National Green Tribunal vide order dated 10.11.2023 has directed as follows:-  

"...........A Joint Committee be constituted to verify the factual position and suggest 

appropriate remedial action. Accordingly, we constitute a Joint Committee comprising of 

representatives of CPCB, State PCB and District Magistrate, Gurugram and direct the same 

to meet within two weeks, undertake visits to the site, look into the grievances of the 

applicant, associate the applicant and representative of the concerned project proponent, 

verify the factual position and suggest appropriate remedial action. The State PCB will be 

the nodal agency for coordination and compliance. Factual and Action taken Report may be 

submitted within two months by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Supported PDF and not in the form of Image PDF…...” 

 

2. Compliance of Hon'ble National Green Tribunal directions:- 

 

In compliance of Hon’ble NGT directions issued vide order dated 10.11.2023, a Joint 

committee consisting of followings was constituted to verify the factual position and to 

suggest appropriate remedial action:- 

 

Sr. No. Name of Officer & Designation Representative/Nominee 

1 Sh. Suneel Dave, Director CPCB, Chandigarh 

2 Ms. Preeti Rawat , HCS Deputy Commissioner, Gurugram 

3 Sh. Vikas Grewal, Scientist-B HSPCB 

 

Observations:- 

 

In compliance of NGT order dated 10.11.2023, joint committee has visited unit on 

06.02.2024 and observed followings:- 
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1) Unit is engaged in manufacturing of rubber sheet involving manufacturing process of 

Lumps shape compound chopped in mill – Mustiated compound mix with oil – final 

compound cut in sheet form – Dip the sheet into cold water – dispatch – final sheet is 

ready for dispatch – applying soap water in sheets with use of rulla machine (12 Nos.), 

kneader machine (2 Nos.), PNG fired Thermic fluid heater (2 Nos.) & press (2 Nos.). 

Photographs are attached as Annexure-1. 

2) Unit has installed 1 No. borewell at site but no record maintained for water consumption.  

Ground water is used for cooling purpose in process and for domestic use. Unit has 

applied to Haryana Water Resource Authority for permission for extraction of ground 

water for industrial use (Annexure-2).  

3) Closure order has already been issued by HSPCB vide letter No. HSPCB/2012/3129 

dated 29.03.2012 (Annexure-3). 

4) Unit has challenged the closure order before Appellant authority, HSPCB vide appeal 

No. 216 of 2012 & 285 of 2012 and closure order dated 29.03.2012 was stayed vide 

order dated 07.06.2012 by the Appellant authority. Appeal was decided on 31.01.2014 in 

favor of Board and accordingly, in pursuant to closure order dated 29.03.2012, unit was 

closed on 12.05.2014 by sealing kneader machine (2 Nos.), rubber mixing mill (2 Nos.), 

hydrolic press (2 Nos.), Boiler (1 No.), thermopack (1 No.), DG set 860 KVA (1 No), 

Intermix machine (1 No). (Annexure-4).  

5) Consent to operate for the year 2014-15 was refused by HSPCB vide letter dated 

14.09.2014 (Annexure-5). 

6) Consequent upon request of the unit for suspension of closure order, HSPCB vide letter 

dated 01.09.2014 (Annexure-6) has sought documents including copy of permission 

granted by from local authority for the location of industry which is yet to be submitted 

by the unit. 

7) During inspection, unit informed that plant & machinery sealed by HSPCB has already 

been removed from the site and shifted to another location of their unit and the industrial 

process at the site are different from the previous processes which were closed by the 

Board. Committee has asked unit to submit detail regarding manufacturing process, 

products, raw material, electricity consumption, ground water extract, GST, ESI, PF, 

sewerage supply, machinery with load etc. in order to assess whether or not the unit is in 

compliance with the closure direction issued by HSPCB.  

8) Unit has submitted reply vide letter dated 20.02.2024 (Annexure-7) alongwith details of 

raw materials, process flow chat (Old & new process), list of machinery with load, 

details of products with capacity, purchase bill as per raw material details, sale invoices, 

electricity bill (6 Nos.) copy of application for ground water extract, sewerage bill of 

MCG, GST RC copy, ESI & PF registration copy as per process detail provided by the 

unit the old process flow chart, unit was engaged in Mustication of RMA rubber-mixing 

of chemical and carbon and oil with masticated rubber – master batch ageing for 24 Hrs 

– Maser batch mixing with kneader for final batch – calendaring of final batch with 

specific sizes & thickness – inspection & quality checking – packing in box – dispatch by 

using process of Lumps shape compound chopped in mill – Mustiated compound mix 
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Regional Office, Gurugram (N)  

Haryana State Pollution Control Board 
Vikas Sadan, Opposite- New Court, Gurugram  

Website: - www.hspcb.gov.in Tel: 0124-2332775, 2972341 

Email ID: - hspcbrogrn@gmail.com 

Dated:-04.03.2024 

To 

The Executive Engineer (OP) 

City Division, DHBVNL, MG Road, Gurugram 

Email:- xenopcitygurugram@dhbvn.org.in 

 

Subject:- Compliance of HSPCB, H.Q order. 

 

Ref:- Closure order issued by HSPCB, HQ vide Endst. No. HSPCB/2012/3128 

dated 29.03.2012. 

 

Kindly refer to the subject noted above, vide above referred closure order 

dated 29.03.2012, you were directed to disconnect the electricity supply of M/s Singla 

Polymer, 2.5 Basai Road, Gurugram (Annexure-1). 

Whereas, vide DHBVN memo No. 2465 dated 19.06.2012, you have intimated 

that “M/s Singla Polymer, 2.5 Basai Road, Gurugram has taken stay order from the court, 

hence the supply of electricity cannot be cut till the decision of court” (Annexure-2) 

Whereas, Appeal No. 216 of 2012 has already been decided vide order dated 

31.01.2014 and dismisses the appeal and upheld the closure order dated 27th/29th March, 2012 

issued by the Board (Annexure-3) and unit has been resealed by HSPCB on 12.05.2014. 

Whereas, O.A No. 699/2023 titled as Naveen Singla Versus Singla Polymer 

Factory, Gurugram & Ors is pending before NGT, wherein NGT has directed vide order 

dated 10.11.2023 (Annexure-4) that “A joint committee be constituted to verify that factual 

position and suggest appropriate remedial action. Accordingly, we constitute a joint 

committee comprising of representatives of CPCB, State PCB and District Magistrate, 

Gurugram and direct the same to meet within two weeks, undertake visit to the site, look into 

the grievances of the applicant, associate the applicant and representative of the concerned 

project proponent, verify the factual position and suggest appropriate remedial action”.    

Whereas, the constituted committee has visited site on 06.02.2024 and unit 

found operational. 

Whereas, Sh. Suneel Dave vide email dated 21.02.2024 that “The Committee 

has sought information from the industry in order to assess whether or not the unit is in 

Annexure-8
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compliance with the closure direction issued by HSPCB. The observations recorded during 

the inspection were not in support of compliance of the above referred directions. In fact 

plant and machinery status suggested that the unit was operating despite the closure order in 

place which amounts to gross violations of law of land”. 

Keeping in view of above, compliance report of disconnection of electricity of 

the unit is awaited from you, in compliance of said closure order dated 29.03.2012 and thus, 

you are requested to submit compliance report immediately. 

DA/As above 

 

Scientist B 

Gurugram Region (N) 

Regional Officer, 

Gurugram Region (N) 

 

CC:- 

  A copy of above is forwarded to the followings information & necessary 

action, please:- 

1. The Chairman, Haryana State Pollution Control Board, Panchkula. 

2. The Deputy Commissioner, Gurugram. 

VIKAS 
GREWAL

Digitally signed by VIKAS 
GREWAL 
Date: 2024.03.04 11:28:18 
+05'30'

KULDEEP 
SINGH

Digitally signed by KULDEEP SINGH 
Date: 2024.03.04 11:28:32 +05'30'
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Regional Office, Gurugram (N) 
Haryana State Pollution Control Board 

Vikas Sadan, Opposite- New Court, Gurugram 
Website: - www.hspcb.gov.in Tel: 0124-2332775, 2972341 

Email ID: - hspcbrogrn@gmail.com 

Dated:-12.04.2024 

To 

 The Chairman, 

 Haryana State Pollution Control Board, 

 C-11, Sector 6, Panchkula 

     

Subject:- Performa of recommendation for imposition of Environmental 

Compensation against M/s Singla Polymers, 2.5 KM, Basai Road, Gurugram. 

  Kindly refer to subject noted above, the performa for recommendation for 

imposition of Environmental Compensation against M/s Singla Polymers, 2.5 KM, Basai Road, 

Gurugram is as under:- 

 

1.  Name & address of the unit  M/s Singla Polymers, 2.5 KM, Basai Road, Gurugram. 

2.  Name and designation of the 

officer(s) inspected the unit 

Sh. Suneel Dave, Director, CPCB, Chandigarh, Ms. 

Preeti Rawat, HCS & Sh. Vikas Grewal, Scientist B  In 

compliance of NGT order dated 10.11.2023 

3.  Product(s) and bio-products  Rubber component/sheet 

4.  Manufacturing process Rubber component/sheet 

5.  Status of CTE  NOC/CTE obtained vide letter No. 

HSPCB/2007/TAC/661/382 dated 25.01.2007 

6.  Status of CTO CTO obtained vide letter No. 

HSPCB/Water/Consent/1141 dated 16.03.2007 & No. 

HSPCB/Air Consent/2007/1143 dated 16.03.2007 

which valid upto 31.03.2011. 

7.  Date of inspection of the 

unit 

06.02.2024 (In compliance of NGT order dated 

10.11.2023, a joint committee comprising of Sh. 

Suneel Dave, Director, CPCB, Chandigarh, Ms. Preeti 

Rawat, HCS & Sh. Vikas Grewal, Scientist B) 

8.  Date of commissioning Not available 

9.  Detail of violation observed 

during inspection: 

Unit was operating without obtaining valid CTO from 

the Board and operating plant & machinery after 

breaking the seal which was imposed on 12.05.2014 

by HSPCB. 

10.  Category of the unit i. Green  

ii. Green Scale 

11.  Complaint / Court case, if  

any. 

 

Hon’ble NGT order dated 10.11.2023 in the matter of 

Naveen Singla Versus Singla Polymer Factory, 

Gurugram & Ors. OA No. 699/2023 

12.  Detail of sampling and NA 

Annexure-11
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analysis of effluent/air 

emission exceeding the 

norms.  

13.  Reasons for not collection 

of samples, if not collected. 

NA 

14.  Detail of Show Cause 

Notice for EC issued with 

date. 

NA 

15.  Reply of Show Cause 

Notice, if any received. 

NA 

16.  No. and date of closure 

order issued by the Board 

No. HSPCB/2012/3129 dated 29.03.2012 

17.  Compliance of closure order 

if applicable. 

Unit was sealed on 12.05.2014 & 18.03.2024 in 

compliance of closure order. 

18.  Present status of compliance 

made by the unit, if any 

after issue of show cause 

notice. 

No 

19.  Cases for levying 

environmental 

compensation:- 

a) Units discharging the 

environmental pollutants 

in excess of the 

standards prescribed 

under EP Rules, 1986 

and as prescribed in the 

consent granted to such 

units under Water Act, 

1974/Air Act, 1981. 

 

 

 

NA 

 b) Failure of preventing the 

pollutants being 

discharged in water 

bodies and failure to 

implement Waste 

Management Rules. 

NA 

 c) Not complying with the 

directions issued, such 

as direction for closure 

due to non-installation of 

OCEMS, non-adherence 

to the action plans 

submitted etc. 

NA 

 d) Intentional avoidance of 

data submission or data 

manipulation by 

tempering the Online 

Continuous Emission/ 

Effluent Monitoring 

NA 
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system. 

 e) Accidental discharges 

lasting for short 

durations resulting into 

damage to the 

environment. 

NA 

 f) Intentional discharges to 

the environment 

including bypassing the 

pollution control devices 

-- land, water and air 

resulting into acute 

injury or damages to the 

environment. 

NA 

 g) Injection of 

treated/partially treated/ 

untreated effluent to 

ground water. 

NA 

 h) All violations of Graded 

Response Action Plan 

(GRAP) in Delhi NCR 

area. 

NA 

 i) Operating without 

obtaining prior consent to 
operate under the Water 

(Prevention and Control of 

Pollution) Act, 1974 and/or 
Air (Prevention and 

Control of Pollution Act, 

1981 

Yes 

 j) Operating without 
installation pollution 

control devices of water 

and/or emission. 

NA 

20.  Date of last inspection and 

sampling i.e. prior present 

inspection (Water and/or Air 

and/or other pollution 

NA 

21.  Justification of imposing 

environmental 

compensation for last five 

year 

NA 

22.  Final recommendations if 

any 

Unit engaged in rubber component/sheet 

manufacturing process. Unit has obtained CTO from 

the Board vide letter No. HSPCB/Water/Consent/1141 

dated 16.03.2007 & No. HSPCB/Air 

Consent/2007/1143 dated 16.03.2007 which valid upto 

31.03.2011. On recommendation of RO, Gurugram 

Region (N), Head office has issued closure order on 

account of CTO refusal for the year 2011-12. As on 
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date unit has not obtain valid CTO from the Board. In 

compliance of closure order, unit was sealed on 

12.05.2014. Further, Sh. Naveen Singla has filed case 

in Hon’ble NGT titled Naveen Singla Versus Singla 

Polymer Factory, Gurugram & Ors. OA No. 699/2023. 

Accordingly, in compliance of NGT order dated 

10.11.2023, a joint committee comprising of Sh. 

Suneel Dave, Director, CPCB, Chandigarh, Ms. Preeti 

Rawat, HCS & Sh. Vikas Grewal, Scientist B has 

visited the unit on 06.02.2024 and unit was found 

engaged in rubber component/sheet manufacturing 

process (Lumps shape compound chopped in mill – 

Mustiated compound mix with oil – final compound 

cut in sheet form – Dip the sheet into cold water – 

dispatch – final sheet is ready for dispatch – applying 

soap water in sheets. On scrutiny of the details 

provided by the unit at site committee has observed 

that the closure order has already been issued by the 

Head office vide letter No. HSPCB/2012/3129 dated 

29.03.2012 (Annexure-1) and implemented on 

12.05.2014 (Annexure-2) by sealing kneader machine 

– 2 nos, rubber mixing mill – 2 nos, hydrolic press – 2 

nos., Boiler – 1 no., thermopack – 1 no., DG set 860 

KVA – 1 no, Intermix machine – 1 no. and the same 

has not been withdrawal/suspended till date. The unit 

representative informed that the plant & machinery 

sealed by HSPCB has already been removed from the 

site and shifted to another location of their unit. 

Committee has asked unit to submit detail regarding 

manufacturing process, products, raw material, 

electricity consumption, ground water extract, GST, 

ESI, PF, sewerage supply, machinery with load etc. 

The Committee has sought information from the 

industry in order to assess whether or not the unit is in 

compliance with the closure direction issued by 

HSPCB. Unit has submitted their reply vide letter 

dated 20.02.2024 and it has been concluded that the 

observations recorded during the inspection were not 

in support of compliance of the above referred 

directions. In fact plant and machinery status 

suggested that the unit was operating despite the 

closure order in place which amounts to gross 

violations of law of land. Regional officer, HSPCB, 

Gurugram Region (N) has requested vide letter dated 

04.03.2024 to DHBVNL to disconnect the electricity 

connection of M/s Singla Polymer, 2.5 Basai Road, 

Gurugram as already directed in the closure order 

dated 29.03.2012, but no compliance report received 

so far. Unit was again sealed by the Board on 

18.03.2024 (Annexure-3) in compliance of closure 
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order dated 29.03.2012 by sealing rulla machine – 12 

nos, kneader machine- 2 nos, TFH – 2 nos., press- 2 

nos.  Keeping in view of above, it is recommended that 

Environmental Compensation may be imposed from 

29.04.2019 (As per EC policy) to 18.03.2024 (Date of 

compliance of closure order) against the said unit as 

per policy order dated 22.12.2021. 

23.  Final compensation or 

Interim 

Final 

Environment Compensation to be levied on Industrial Units 

24.  PI - Pollution Index  (Red : 

80, Orange : 50 and Green : 

30)  

30 

25.  N - No of days of violation  1786- 206= 1580 days 

 

29.04.2019 (As per EC policy) to 18.03.2024 (Date of 

compliance of closure order) – 1786 days 

 

Date of unlock of covid-19 lockdown as there was 

lockdown from 24.03.2020 to 15.10.2020 = 206 days 

 

26.  R  - Factor in Rupees 250 

27.  S - Factor for scale of   

operation (0.5 for micro or 

small, 1.0 for medium and 

1.5 for large unit)  

0.5 

28.  LF - Location Factor (as per 

census) 

1.25 

29.  EC= PI x N x R x S x LF  EC = 30 x 1580 x 250 x 0.5 x 1.25 

30.  Total Amount calculated Rs. 7406250/- 

OR 

Environmental Compensation to be levied on all violations of 

Graded Response Action Plan (GRAP) in NCR. 

 Activity State of Air 

Quality 

Environmental 

Compensation 

(Rs.) 

Recommended by 

RO 

31.  Industrial Emissions Severe 

+/Emergency 

Rs. 1.0 Crore NA 

Severe Rs. 50 Lakh NA 

Very Poor Rs. 25 Lakh NA 

Moderate to Poor Rs. 10 Lakh NA 

32.  Vapour Recovery System (VRS) at Outlets of Oil 

Companies 

 

 i. Not Installed Target Date Rs. 1.0 Crore NA 

ii. Non-Functional  Very poor to 

Severe+ 

Rs. 50 Lakh NA 

Moderate to Poor Rs. 25 Lakh NA 

33.  Construction sites 

(Offending plot more 

Severe 

+/Emergency 

Rs. 1.0 Crore NA 
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than 20,000 Sq.m.) Severe Rs. 50 Lakh NA 

Very Poor Rs. 25 Lakh NA 

Moderate to Poor Rs. 10 Lakh NA 

34.  Solid Waste/garbage 

dumping in 

Industrial Estates 

Very poor to 

Severe + 

Rs. 25.0 Lakh NA 

Moderate to Poor Rs. 10 Lakh NA 

35.  Failure to water sprinkling on unpaved roads  

a) Hot-spots Very poor to 

Severe + 

Rs. 25.0 Lakh NA 

b) Other than Hot-

spots 

Very poor to 

Severe + 

Rs. 10.0 Lakh NA 

OR 

36.  Environmental Compensation to be levied in case of 

failure of preventing the pollutants being discharged in 

water bodies and failure to implement waste management 

rules 

Recommendation 

of RO 

 EC= Capital Cost Factor x [Marginal Average Capital 

Cost for Treatment Facility x (Total Generation-Installed 

Capacity) + Marginal Average Capital Cost for 

Conveyance Facility x (Total Generation -Operational 

Capacity)] + O&M Cost Factor x Marginal Average O&M 

Cost x (Total Generation- Operational Capacity) x No. of 

Days for which facility was not available + Environmental 

Externality x No. of Days for which facility was not 

available 

Alternatively; 

EC (Lacs Rs.) = [17.5(Total Sewage Generation – Installed 

Treatment Capacity) + 55.5 (Total Sewage Generation-

Operational Capacity)] + 0.2(Sewage Generation-

Operational Capacity) x N + Marginal Cost of 

Environmental Externality x (Total Sewage Generation-

Operational Capacity) x N  

Where; N= Number of days from the date of direction of 

CPCB/SPCB/PCC till the required capacity systems are 

provided by the concerned authority 

Quantity of Sewage is in MLD 

NA 

OR 

37.  Environment Compensation to be Levied on Concerned 

Individual/Authority for Improper Solid Waste 

Management: 

Recommendation 

of RO 

 EC = Capital Cost Factor x Marginal Average Cost for 

Waste Management x (Per day waste generation-Per day 

waste disposed as per the Rules) + O&M Cost Factor x 

Marginal Average O&M Cost x (Per day waste 

generation-Per day waste disposed as per the Rules) x 

Number of days violation took place + Environmental 

Externality x N 

Where; 

Waste Quantity in tons per day (TPD) N= Number of 

NA 
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days from the date of direction of CPCB/SPCB/PCC 

till the required capacity systems are provided by the 

concerned authority 

Simplifying; 

EC (Lacs Rs.) = 2.4 (Waste Generation - Waste Disposed 

as per the Rules) +0.02 (Waste Generation - Waste 

Disposed as per the Rules) x N + Marginal Cost of 

Environmental Externality x (Waste Generation - Waste 

Disposed as per the Rules) x N 

     

DA/As above 

            

                                                                                                                                                                                                                                                                                                                                                  

Scientist B 

Gurugram Region (N) 

Regional Officer, 

Gurugram Region (N)  
                                                                                                                                      

VIKAS 
GREWAL

Digitally signed by VIKAS 
GREWAL 
Date: 2024.04.12 17:30:03 
+05'30'

KULDEEP 
SINGH

Digitally signed by 
KULDEEP SINGH 
Date: 2024.04.12 17:30:13 
+05'30'
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  mik;qDr dk;kZy;] xq:xzke 
 Office of DEPUTY COMMISSIONER, GURUGRAM 

                Office : Mini Secretariat, Gurugram- Phone - 0124-2321144 Fax No. 0124-2325500 
E-mail dcgrg@hry.nic.in 

_________________________________________ 
_____________________________________________________________________ 

 

lsok esa 
  vk;qDr] 
  uxj fuxe] 
  xq:xzkeA 

 

Øekad%  2562@,e0ch0     fnukad% 13-04-2024 
 

fo"k;%& OA No. 699/2023, Naveen Singla Vs Singla Polymer Factory, 
Gurugram & Ors. 

 
 mijksDr fo"k; ds lanHkZ esA 

 fo’k;ksDr ekeys esa vkidks voxr djk;k tkrk gS fd ekuuh; NGT ds 

vkns”k fnukad 10-11-2023 }kjk mDr dsl esa rF;kRed fLFkfr dks lR;kfir djus vkSj 

mfpr mipkjkRed dk;Zokgh dk lq>ko nsus ds fy, ,d la;qDr desVh dk xBu djus 

ckjs vkns”k ikfjr fd, x,A mDr vkns”kks dh ikyuk esa Sh. Dave, Director, CPCB, 

Chandigarh, Ms. Prreeti Rawat, HCS, O/o Deputy Commissioner, Gurugram 

and Sh. Vikas Grewal, Scientist-B, O/o HSPCB (N), Gurugram dh ,d la;qDr 

desVh xfBr dh xbZA mDr desVh }kjk ;g ik;k x;k fd mDr dsl esa Singla 

Polymer Factory, 2.5 K.M., Milestone, Basai Road, Gurugram }kjk uxj fuxe] 

xq:xzke ds fu;eksa dh Hkh vogsyuk dh xbZ gSA 

 vr% mDr desVh dh fjiksVZ vkidks Hkstdj vuqjks/k gS fd vki lacaf/kr dks 

funsZ”k nsus dk d’V djs fd og Singla Polymer Factory, 2.5 K.M., Milestone, 

Basai Road, Gurugram }kjk uxj fuxe] xq:xzke ds fu;eksa dh vogsyuk djus ij] 

mDr Factory ds f[kykQ uxj fuxe] xq:xzke }kjk dh xbZ dk;Zokgh dh fjiksVZ 

“kh?kz&vfr&”kh?kz bl dk;kZy; esa fHktokuk lqfuf”pr djsA 

layXu & mDr 
  

 

      d`rs% mik;qDr] xq:xzkeA 
 

Annexure-12
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Compliance Report  
 

As per 
 

Hon’ble National Green Tribunal  

(Order dated 10th Nov, 2023) 

 
 

IN THE MATTER OF 
 

Naveen Singla 

Versus  

Singla Polymer Factory, Gurugram & Ors 

IN 

Original Application No.  

699/2023 
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Compliance Report of Hon’ble NGT order dated 10.11.2023 in the matter of Naveen Singla 
Versus Singla Polymer Factory, Gurugram & Ors. OA No. 699/2023 

 

1. Background:- 

A factory named Singla Polymers owned by Mr. Mukul Singla, Mr. Lovelesh Singla is 

operating at 2.5 K.M., Milestone, Basal Road, Gurgaon in the middle of residential area 

and near sector 10 Civil Hospital, Gurgaon. The Primary business of this factory is rubber 

batch mixing and compounding of rubber sheets. During mixing of rubber batches, a 

Chemical/filler is used namely carbon which is dangerous and not safe for humans causing 

breathing problems, constant coughing, eye irritation etc and when mixing is done in heavy 

machine (such as intermix having high RPM) causes carbon to travel through the air and 

gets mixed in air causing air pollution to a very high extent. The factory is openly operating 

rubber and harmful chemicals mixing in banbery/intermix of largescale unit such as 

Goodyear Tyre in Faridabad due to which heavy amount of carbon is being brought and the 

work of mixing of rubber is being done in the factory which is causing air pollution. The 

factory is also extracting ground water without obtaining permission from the competent 

authority and waste water containing harmful chemicals and carbon is discharged into the 

sewer causing water pollution. 

Hon'ble National Green Tribunal vide order dated 10.11.2023 has directed as follows:-  

"...........A Joint Committee be constituted to verify the factual position and suggest 

appropriate remedial action. Accordingly, we constitute a Joint Committee comprising of 

representatives of CPCB, State PCB and District Magistrate, Gurugram and direct the same 

to meet within two weeks, undertake visits to the site, look into the grievances of the 

applicant, associate the applicant and representative of the concerned project proponent, 

verify the factual position and suggest appropriate remedial action. The State PCB will be 

the nodal agency for coordination and compliance. Factual and Action taken Report may be 

submitted within two months by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Supported PDF and not in the form of Image PDF…...” 

 

2. Compliance of Hon'ble National Green Tribunal directions:- 
 

In compliance of Hon’ble NGT directions issued vide order dated 10.11.2023, DC, Gurugram 

vide letter No. 6129/MB dated 26.12.2023 has nominated Ms. Preeti Rawat OSD to DC, 

Gurugram as representative, Regional Officer, Gurugram Region (N) vide letter dated 

04.12.2023 has nominated Sh. Vikas Grewal, Scientist B as representative & CPCB has 

nominated Sh. Suneel Dave, Regional Director (North) as CPCB representative (Annexure-1 

colly). Joint committee was constituted of following officers to verify the factual position and 

suggest appropriate remedial action:- 

 
Sr. No. Name of Officer & Designation Representative/Nominee 

1 Sh. Suneel Dave, Director CPCB, Chandigarh 
2 Ms. Preeti Rawat , HCS Deputy Commissioner, Gurugram 
3 Sh. Vikas Grewal, Scientist-B HSPCB (N), Gurugram 
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Observations:- 
 

In compliance of NGT order dated 10.11.2023, a joint committee comprising of Sh. Suneel 

Dave, Director, CPCB, Chandigarh, Ms. Preeti Rawat, HCS & Sh. Vikas Grewal, Scientist B 

has visited the unit on 06.02.2024 and unit was found engaged in rubber component/sheet 

manufacturing process (Lumps shape compound chopped in mill – Mustiated compound mix 

with oil – final compound cut in sheet form – Dip the sheet into cold water – dispatch – final 

sheet is ready for dispatch – applying soap water in sheets. Unit has installed borewell at site 

but no record maintained for water consumption as per site condition ground water is used 

for cooling purpose in process and for domestic use. Photographs are attached as Annexure-

2. On scrutiny of the details provided by the unit at site committee has observed that the 

closure order has already been issued by the Head office vide letter No. HSPCB/2012/3129 

dated 29.03.2012 (Annexure-3) and implemented on 12.05.2014  by sealing kneader 

machine – 2 nos, rubber mixing mill – 2 nos, hydrolic press – 2 nos., Boiler – 1 no., 

thermopack – 1 no., DG set 860 KVA – 1 no, Intermix machine – 1 no. (Annexure-4). The 

unit representative informed that the plant & machinery sealed by HSPCB has already been 

removed from the site and shifted to another location of their unit and the industrial process 

at the site are different from the previous closed by the Board. Committee has asked unit to 

submit detail regarding manufacturing process, products, raw material, electricity 

consumption, ground water extract, GST, ESI, PF, sewerage supply, machinery with load 

etc. The Committee has sought information from the industry in order to assess whether or 

not the unit is in compliance with the closure direction issued by HSPCB. Unit has submitted 

their reply vide letter dated 20.02.2024 alongwith details of raw materials, process flow chat 

(Old & new process), list of machinery with load, details of products with capacity, purchase 

bill as per raw material details, sale invoices, electricity bill (6 nos.) copy of application for 

ground water extract, sewerage bill of MCG, GST RC copy, ESI & PF registration copy as 

per process detail provided by the unit the old process flow chart, unit was engaged in 

Mustication of RMA rubber-mixing of chemical and carbon and oil with masticated rubber – 

master batch ageing for 24 Hrs – Maser batch mixing with kneader for final batch – 

calendaring of final batch with specific sizes & thickness – inspection & quality checking – 

packing in box – dispatch. Unit is engaged in the process of Lumps shape compound 

chopped in mill – Mustiated compound mix with oil – final compound cut in sheet form – 

Dip the sheet into cold water – dispatch – final sheet is ready for dispatch – applying soap 

water in sheets (Annexure-5) and as per details provided by the unit it has been concluded 

that unit has changed the process from Mustication of RMA rubber - mixing of chemical and 

carbon and oil with masticated rubber and start using Lumps shape compound chopped in 

mill as a raw material and rest of the process are similar to the previous and the observations 

recorded during the inspection were not in support of compliance of the above referred 

directions. In fact plant and machinery status suggested that the unit was operating despite 

the closure order in place which amounts to gross violations of law of land (Annexure-6). 

Regional officer, HSPCB, Gurugram Region (N) has requested vide letter dated 04.03.2024 

(Annexure-7) to DHBVNL to disconnect the electricity connection of M/s Singla Polymer, 

2.5 Basai Road, Gurugram as already directed in the closure order dated 29.03.2012, but no 

compliance report received so far. Unit was again sealed by the Board on 18.03.2024 in 

compliance of closure order dated 29.03.2012 by sealing rulla machine – 12 nos, kneader 
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machine- 2 nos, TFH – 2 nos., press- 2 nos. Compliance report alongwith photographs are 

attached as Annexure-8. 

Case for imposition of Environmental Compensation has been recommended to Head Office 

vide letter dated 12.04.2024 (Annexure-9). DHBVNL has been requested to submit 

compliance report of disconnection of electricity connection (Annexure-10). No action has 

been taken by the MCG. 

The report is being submitted in light of order of Hon’ble Tribunal, please.  

DA/As above 

 

Vikas Grewal, Scientist B 
Gurugram Region (N) 

Ms. Preeti Rawat , HCS 
OSD to DC, Gurugram 

Sh. Suneel Dave,  
Regional Director, CPCB 
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